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It is clear and beyond possibility of dispute that the
Speaker's authority is final in declaring that a Bill is a Money
Bill. When the Speaker gives his certificate to this effect, this
canuot be challenged. The Speaker has no obligation to consult
any one in coming to a decision or in giving his certificate. But he
has himself decided to ask for ihe opinion of the Law Ministry in
every case that has arisen since the commencement of the
Constitution in 1950, before he records his decision.
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